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PUBLIC ANNoUNCTMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 201 6)

FOR TIIE ATTENTION OF' THE CREDITORS OF
M/S NUCLEUS SATELLITE COMMTINICATIONS (MADRAS) PRIVATE LIMITED

RELEVANT PARTICULARS

I Name of coroorate debtor N/VS NUCLEUS SATELLITE
COMMUNICATION S (MADRAS) PRIVATE
LIMITED

2 Date of incorooration of coroorate debtor tt/06/1997

f Authority under which corporate debtor is incorporated
/ resistered

ROC - Chennai

4 Corporate Identity No. / Limited Liability
Identification No. of corporate debtor u74999TN I 997PTC03 8400

5 Address of the registered oflice and principal offrce (ifr
any) of corporate debtor

Registered Of1ice: NO 11, INDIRA
FOTINEATION, KzuSHNAMN4A ROAD,
NUNGAMBAKKAM, CHENNAI 600 034.

Factory Address: No.465, Citrus Drive, Sricity,
Mopurupalli, Varadaiahpalem, Chittor, Andhra
Pradesh - 517 541.

6 Insolvcncy commcnccment date in respect of
corporate debtor

I4lI0l202? (Order Received on I 7 10 2022\

7. Estimated date of closure of insolvencv resolution
process

12/04/2023

B. Name and registration number of the insolvency
professional acting as interim resolution professional

Ms. RONGALI SRIDEVI
rBBr/rpA-003/rp-N000 0 1 7 2120 18 -2019 I 121 0 5



Address and e-mail of the interim resolution
professional, as registered with the Board

Address and e-mail to be used for correspondence with
the interim resolution professional

Last date for submission of claims
Classes of creditors, rf any, under clause (b) of sub-
section (6,4) of section 27, ascertained by the interim
resolution nrofessional
Names of Insolvency Professionals identified to act as

Authorized Representative of creditors in a class
names lor each class)

(a) Relevant Forms and
(b) Details of authorized representatives

are available at:

oLD NO 178, NEW NO l 10,

RANGARAJAPURAM MAIN ROAD,
KODAMBAKKAM. CI{ENNAI 600 024
EMAIL : srica 2003@vahoo.co.in
oLD NO 178, NEW NO 110,

RANGARAJAPURAM MAIN ROAD.
KODAMBAKKAM. CHENNAI 600 024
e-mail. nucleu ssatelliteconr mail.com
28/10/2022
None, as per the information available

Web link: https./iibbi.gov.inlenlhome/downloads
Physical Address. Not Applicble

Notice is hereby given that the National Company Law Tribunal, Division Bench -I, Chennai has ordered th
commencement of a corporate insolvency resolution process of the NUCLEUS SATELLITE COMMUNICATION
(MADRAS) PRIVATE LIMITED , vide order CP(IB)1297(CHE)12021 on 1411012022.

The creditors of NUCLEUS SATELLITE COI\A4UNICATIONS (MADRAS) PRIVATE LIMITED are hereby calle
upon to submit their claims with proof on or before 28.10.2022 to the interim resolution professional at the addres
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. A11 other creditors may submit th
clainis with proof in person, by post or: by electr:onic nreans.

Submission of false or misleading proofs of claim shall attract

^AllD il,-(A'd^^dry/ '

RONGALI SRIDEVI
Interim Resolution Professional
IBBVIPA-003 /IP-N0 0 0 0 17 2 I 20 18 -20 r 9 I t2 r 0 s

AFA No.AA3112105/011230523/30663 Valid upto 23.05 .2023
Date. 20 / 10/2022 Place: Chennai
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